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STATUTORY RESOLUTION RE: 
CONTINUANCE OF PROCLAMA
TION IN RESPECT OF ANDHRA 

PRADESH— contd.

MR. DEPUTY-SPEAKER: We will 
rettum« discussion on the Statutory 
Resolution relating to the State of 
Andhra Pradesh. Shri K. Suryana- 
rayana will continue Ms speech.

SHRI K SURYANARAYANA 
(Eluru): Mr. Deputy-Speaker, while 

I  was speaking on this motion yester
day I raised some points which agitate 
the people in Andhra Pradesh regard
ing flair price shops. I want to in
form my hon. friend, Shrt Shastri, 
that there is no agitation for food in 
Andhra Pradesh. Even though his 
party has tried to raise it in Andhra 
Pradesh, there was no response from 
the people I would like him t i  inform 
has parly Colleagues that when 
it is a question of the int«re-t of the 
country politics should not be brought 
In.

Here 1 would like to give an exam
ple which will show the real charac
ter of the Communist Party. When in 
1942 we were fighting the British Gov
ernment, for some time the Commu* 
nist Party said that it is not the peo
ples’ war. But when the Russian 
Government agreed to join the war, 
they immediately changed their atti
tude and said that it is the peoples’ 
war. Now in some respects they are 
sailing with the Government in the 
name of progressive policies. I am 
sure they are doing it only for the 
sake of their party. They are sup
porting the policies of the Govern
ment wherever they suit them, just 
for their survival, particularly in 
Andhra Pradesh,

Here I would like to refer to the 
notice given by Shri Satyanarayana 
Rao, Member at Rajya Ssbha, regard
ing ttit law and order situation in the 
State lor disetwsicm in She Consulta
tive Committee meeting on the 80th

July to which the Government have 
giveh a reply. That note saytt:

‘Since April, 1973 the Party Unit* 
held training camps throughout the 
State at a number of places in the 
districts of Adilabad, Cuddapafc, 
East Godavary, West Godavary, 
Guntur, Karinmnagar, Khammaro, 
Krshna, Kuraool, Na-gonda, NeUore, 
Ongole, Visakhapatnam, Srikakulam 
and Warangal ahd in almost all 
these training camps the volunteem 
were given training in drill and uae 
of sticks in self-defence. In Guntur 
district three such training campe 
were held at Karalapadu, Ponne- 
kallu and Manchikalapudi villages. 
It has also come to the notice of the 
Government that in the training 
camp held at Manchikalapudi, Tenali 
Taluk of Guntur district, training 
in the use of swords, spears and the 
handling of country bombs was 
given. This training camp which 
commenced on 16th May. 1973 ended 
on 28th May, 1973 abruptly as there 
was a clash between rival groups fta 
the village with alleged participa
tion of the trainees. Investigation 
into the incident is in progress."

I want to know from the Minister 
whether the State Government have 
submitted any report to the Govern
ment of India or the Government of 
India themselves have instituted any 
inquiry because they are associated 
with the Government, in the agitation 
for separation movement in Andhra.

MR, DEPUTY-SPEAKER: How are 
these points relevant for this discus, 
sion?

SHRI K. SURYANARAYANA: They 
are all mentioned in the report

MR. DEPUTY-SPEAKER: We are 
not discussing the Report. We have 
very little time. We are only discus
sing the question of approving the 
continuance of the Proclamation. If 
you are going to discuss all the details 
of things going on in Andhra Pradesh, 
then it takes a different colour, a 
different dimension and it will take a



(ftfcr. Deputy Speaker]
long time. I would like to make it 
very clear that we are discussing only 
the continuance of the Proclamation 
and the reasons for it and not the 
general conditions in Andhra Pradesh

SHRI K. SURYANARAYANA: Both.
HR. DEPUTY-SPEAKER: We are 

Dot discussing both; that is not the 
Resolution. Within the two hours 
allotted, if you take half an hour to 
discuss the general situation in 
Andhra Pradesh, others will not be 
able to do justice unless they also get 
the $ame time.

SHRI K. SURYANARAYANA: With 
regard to procurement, the Vigilance 
Cell which is constituted by the per
sonnel drafted from the Police De
partment primarily looks after these 
different movement restriction orders 
assisted by the checkpost staff. The 
Vigilance Cell looks after also the im
plementation of the different Control 
Orders. During the financial year
1972-73, the Vigilance Cell seized a 
quantity of 79,000 quintals of food- 
grains worth Rs. 79,11,000. Prosecu
tions have been launched in 140 cases 
and convictions have been obtained 
in 66 of these cases. Is it not the 
way to bring down the prices? Did 
C.P I. do anything like this in Kerala? 
Was there any agitation like this by
C. P. M. ?

Then I want to read out the state
ment made by the Chief Mfcister of 
Kerala in regard to food crisis in 
Kerala. There is a news-item “CPI 
struoggle vis-a-vis Congress”, pub
lished in some papere. It says:

The party has prescribed certain 
basic guidelines in its relation to the 
ruling party.”

So, 1 want to understand even from 
the Congress party what are the guide
lines we are getting from the C. P. I. 
Further, it says;

"The CPI leadership has told party 
cadres that its line of unity, as well 
as of struggle vis-a-vis the Congress

335 Continuance of AUGUST 17, 1973 Procl in respect of 236  
AJ>. (Rest)

will vary from situation to situation 
and place to place."
The other day, the Chief Minister 

in Trivandrum said;

“The rice waa being taken from
the Vilathura godown to the
Vettukad centre in the coastal area* 
some people in the name of food 
agitation by the students* stopped 
the vehicle carrying rice and looted 
the contents before the police could 
reach the scene"

This is when there was ata agitation 
against pnce-rise in Kerala* Did they 
not arrest them? Did they not take*
any action there’  It further says:

“Condemning this act in strong 
terms, the Chief Minister, Mr. C. 
Achutha Menon reitrated his view 
that ‘anti-social elements' were be
hind these agitations and said such 
acts revealed their objective and 
nature’ ”,

MR DEPUTY-SPEAKER: From
Andhra Pradesh, you have gone to 
Kerala.

SHRI K. SURYANARAYANA: In
Andhra Pradesh, the activities of other 
parties are affecting food production 
and distribution through fair price 
•hops. The fair price fthops are meant 
tor the poor people. In the name of 
poor people, they are not allowing the 
fair price shops to be opened by the 
State Government.. . .

MR DEPUTY SPEAKER: Therefore, 
you say, the President’s Rule should 
continue in Andhra Pradesh.

You please conclude now.

SHRI K. SURYANARAYANA; Re
garding Government lands, I will let 
you know how much we have distri
buted in Andhra Pradesh. As a result 
of the crash programme, an extent of 
12.62 lakh acres bed been assigned te 
nearly 146 lakh beneficiaries upto the 
end of April, 1973, bringing the total 
extent assigned from I960 In 17.13 
lakh acres there.



MR. DEPUTY SPEAKER: Yester
day, you took 10 minutes and today 
you have already taken another 10 
minutes. Out of 2 hours allotted, you 
have already taken 20 minutes. You 
should be satisfied with that, I would 
like to know from the other Members 
from the Congress party and from 
the Minister of Parliamentary Affairs 
whether Mr. Suryanarayana should be 
the only speaker from the Congress 
Benches. If a senior Member like him 
does not cooperate, what can I do?

THE MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI K. 
RAGHU RAMAIAH): There is a list 
of mx other names. For the rest, we 
are all in jrour hands, Sir.

SHRI K. SURYANARAYANA: Sir, 
lastly, I ccme to land reforms. We 
have so far distributed, in Andhra 
Pradesh, 2̂ .13 lakh acres and nearly
4.40 lakh p*»ple have benefited. Now, 
Andhra Pradesh is under »he Presi
dent’s Rule. We cannot say that we 
are very happy. But we »re not 
unhappy also.

Coming to an important point of 
separation, I want to say this. The 
extension of the term of the Presi
dent's Rule in Andhra Pradesh has 
been put before the House. Because 
both the groups, the integretionists 
and the separatictofets are not coming 
forward with a common proposal, the 
Government has rightly taken the 
step to extend the term of President's 
Rule there. The people are happy 
there. There is no agitation except 
the Communist party’s political things. 
My request to the Government is, un
less there is a common agreement, un
less there i* an agreed solution of the 
problem by both the groups, there is 
no urgency about it. Lastly, regard
ing the freedom fighters . . .

MR. DEPUTY SPEAKER: You are 
unreasonably you are unfair to your 
other coleaiues. You are taking un
due advantage of the leniency of the 
Chair, you are taking tfhdue advan
tage of yoi r other colleagues in tt«* 
Party,
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SHRI K. SURYANARAYANA: Re
garding the freedom fighters, 1  may 
be excused, Sir. Friends who were 
with me in jail in 1930-1932 and 1942 
have been writing to me and I have 
brought it to the notice of the Govern
ment also. So far as Andhra is con
cerned, the ■number of applications re
ceived up to 30th July, 1973 is 10139 
the number of applications examined— 
7056 the number of sanctioned—2604 
the number of application* rejected—  
1362 and cleariflcationa called for— 
3640. I want to request the Govern
ment to put some man for each State 
who knows their language, to expedite 
matters. Regarding freedom fighters, 
they promised that they would finalise 
by 15th August, all the genuine appli
cants. Now 50 per cent have not been 
completed in my State. So, once ogafh 
I request the Government to expedite 
the cases and fulfil the promise given 
to the freedom fighters. I am very 
thankful to the Chair for giving me 
enough time to speak.

MR. DEPUTY SPEAKER: Before I 
call the next speaker, at 5.30 there is 
a half-an-hour discussion to be raided 
by Shri G. P. Yadav. But he has 
written that he will not be here as 
he has been held up. So, we will Yiot 
take up that and we will have half 
an hour more for this. We will take 
up the Private Members’ Business at 
3.30 instead of at 3 p. m.

Now, Mr. Ramavatar Shastri.

f tw rr  % *?. Trcrcfa
m  fTFsr *r w w fr  *TTfa- 
mfanr # 7  qr $*r P r t t  t o  $
jfsrr '{pEgqfrr % frpFr %
nrF’CT mran w sm r
naFTT $ ? rm  ^  *pst% % 
TO* tppptt «nto
Tfcr f t

TO^1 sjtt, *PT rpRT V3
fiwtwwi ’vftsr t m  f t  SRT t  f%
aritf t o  % mil f t  f t  <>n
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SHRI M. M. HASHB*  (Secundra- 
bad): triwona point of order. You

i* twnwrrc *rrafr}

$tim wnft t. ̂  ̂  srWwwrft*ff 

tor inft 

worn

*VK OTfW fifr \  *TWTT

% *rr*  fir ?r̂fr # qvaT 

*rt wm wfr, *mt fwRjm vt 3ft 
*rro WTrfr $, w% f<nrtar * **$;ft 

%• fftRr ftrsrifrfl- w*% *r 

srg? # «nf It * *r*ft «fr wit  3PPR 

% v# *rrr $ fa $*»tt fs*m wm 11 

TTrsTff̂ f̂ nrvfiv ̂ f̂ rr< r̂ 

«$t *ift  *5t wht *rr 

1̂$ wpth afnsFrr r̂TTr? sr fenrnr wx 

tffwr tft  sn *t,-r ̂ ?r,5T2r?r

*pt mrr *  ift «s «rr*t vrfvmt 

f,   ̂srt̂nrr̂fT wPfptt f, 3?r*t 

fa *«jr % Y*4rreta* apt 

wr*r̂ *rr% ssr  stttt  TO t 

*71̂  ITT̂ ff*TC  *tHj 3?fT{ I -=FT̂r 

WTsr *t ̂rr̂ft t §
vr*  fffwr *rrt  ?ft f%tft *ft 

sw*st *r *rwrrc ̂  t̂*rr i **r 

r̂rfwr?r$f% m* w<sr  frr?sr 

sr**r  r̂ trKrr  fwrr  p:  fwK 

f*rcrr% *frc ̂ r ̂rtfrf̂r *niimt * ,* rvmr 

%nvtxim  qrjnr̂ r̂ffcr i

*r*rt *ft ?n?r srf̂rnft vtfwnft, fan: 

**rsff, 3*rteifr ̂  *rt toot

sfrfaftr ft’r ^ 11 *R*5t?ro 

I fa  TWWtSR

if

^mr, wrtt  vrar

fafH  »rî  srrf* jftpt

 ̂ f i %{flr *r3r̂ «mtr sr̂?r ̂  

v=mr nrrr  $ i  faq 

f*rpr fsrto t m   awMf 

*fJT«nwrt  ̂ ri# <rt w#‘iik TOEt 

<£IMT FTWiTT« I

tii’ir t o  ̂r  —

ii«ve not allowed Shri Stityuwayftn* 
when fee was speaking to give detail* 
of the activities of theie people. Now 
you are allowing him to speak against 
them here, where they are unable to 
say a single word.

MR.  DEPUTY-SPEAKER;  Order 
please. You have made your point, I 
have not said that I did not allow 
Shri K.  Suryanarayana to  speak 
against them. I was concerned with 
time and I was also concerned with 
the relevancy. The debate at the mo
ment is about the continuance of the 
proclamation of the President’s rule. 
You can advance reasons for  that. 
But 1 appreciate that in  discussing 
those matters you cannot but also refer 
to certain details going on there; there 
should not be any  long  reference, 
however, to that; that is all that I 
was trying to say to Mr. Suryanara- 
yafta.  He had made certain chargee 
aginst them.  I think it i& only fair 
that when a charge is made they 
should have the right to reply. I wa* 
only putting a restriction on time and 
looking at the question from the point 
of view of relevancy. (Interruptions) 
Order please. Please go on.

«ft twwrwT  : * faHfW 

«*T̂ *T$c*r5?*>r??rr f£ t Zvumvr 

fa vrtf  3FFTT tft *n*P*T Vt VTffJ 

t«pt % faq sf mvrav fc f* ift fw r 

$wyrwr f, *fenn*r m v m t  m 

tw wrftaT «rr rwr ft,  % tfWf 

wt fTOir m $rr ifan femr  i 

r̂r»r̂ f¥f̂ ft̂ (r  % Pww

t̂̂ FFnvT wpt

% Hivnff & irr̂j fw 3 1̂ 

m % » m m  

hw: ̂  sm̂ ̂ iAx  Mw fm%

¥t iwTOff ¥t fgwrr% ^TO5«wt 

«wwrnr̂ ir«rirf«rlr̂ rf̂ | fp? 

r̂vtifyin̂  vqft m ifNf 

ftwr wwt ̂rr%
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fw* *FT  T̂ffj** i|)X <$09% 4WI
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sm *P% tit titfm tit fti wfw 
srfcsr Jr ?fiw *j$*rri % fefir  f t 

srsnpr | fti mtt gftfrt t

Jtwfos

t *rk wit
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to  % fan* |tr 
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% ferns wmf # *i*  ** ̂

*TTOT fWT VTfT % fPcFrV »?T fw 

 ̂ 1 fir m tit <mw Sf wptt 

*1$ f 1 f*r̂ ftfrffarof m%*tt 

W frm  %  f, ̂?t v;  If 

vr?rr wrfipt w  Uncter wft v̂rr 

r̂rffe 1 verwf s*r % «t«r  f® t

 ̂  f« 11 f* ̂TfRT | fv % *flr f9

 ̂̂ T( ̂  % fwr m&K titft I

irt ir ̂ fe v̂rr ̂ rr J ftr ir̂- 

fnr *m * sr̂tr if ̂  f*iz*r **r tit *$rn
% <Tgn% f̂STR *TffT ?Pt IPHT  F̂T ̂PT

 ̂*rk  m̂sfsnr tmfat ft, ̂1 

gw si%wr tit tppcrr tit vnw rm'̂t 

sw f̂ wrFi % to tsrorr  fwf̂FT 

 ̂pf !PT̂ ̂r ?R|apT f*wi% i

SHRI JAGANNATH RAO (Chatra- 
pur): Mr. Deputy Speaker, Sir, I rise 
to support the motioft moved tor the 
extension of the President’s Rule in 
Andhra Pradesh lor a further period 
of six months.

Sir, due to the unfortunate judge
ment of the Spreme Court, the prob
lem has arisen with regard to the in
tegration of the State.  The  Mulki 
Rules, which existed in the erstwhile 
Hyderabad State before the merger 
of Telengana with Andhra Pradesh, 
were allowed to  continue  under a 
gentleman's agreement for a  period 
of fifteen years. That is, these should 
have expired at the end of 1974. This 
decision of the Supreme Court stirred 
the feelings of the people  both in 
Andhra as well as in the Telangana 
regions. The people from the Andhra 
region feel that the Mulki Rules 
should  not  exist  inasmuch  as 
they  form  part  and  parcel  of 
the  integratê  State  of  Andhra 
Pradesh whercfcs the people  Itom 
Telangana Region, feel that they are 
educationally backward and economi
cally weak and so. they should have 
some sort of protection* This b&B **- 
sutye* in &e agttaticfo affainat tjia In* 
tegratkm of the State,  The people
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from Telangana region are not happy 
Over this. Who is responsible for 
ima? Can the headache be cured by 
chopping off one’head? The Mulki 
Rules problem should be solved peace. 
luUy. Sir, this is nothing but a domi
cile certificate from the persons coming 
from the other area but, who happen 
to. be residing; in Telangana area. 
There was a similar domicile rule in 
Orissa. When Orissa State was for
med in 1936, the people speaking Onya 
language, whether they belonged to 
the erstwhile State or not, or if they 
came from the neighbouring State, 
were all treated as natives jf Orissa

Others who lived in the State, in
cluding myself, who were not Oriyas 
in the s4hae that our mother longue 
is not Oriya, were required to take 
domicile certificates. Of course, there 
was some inconvenience for some time. 
But ultimately things have settled 
down and there is no question of in
sisting on domicile rules now. I re
quest the Telanga!ha people not to lay 
much stress on the Mulki Rules and 
thus try to disrupt the integrity of the 
State. Andhra with a population of 4 
crores odd is one of the bigger States 
in the country. It has a vast poten
tial. It is the storehouse of foodgrains. 
It is highly unfortunate that politi
cians from both sides talk of separa
tion. Separation is no solution to the 
Mulki rules problem. The time has 
come when insistance on the Mulki 
Rules should not be allowed to conti
nue. People from the Andhra region 
should be allowed to feel that they 
have as much right ft* the Stat* as 
people from the Telangana region.

I quite agree and concede the con
tention of the Telangana people that 
they being educationally backward 
should have some protection in the 
matter of jobs. In the public under
takings. there is a rule whereby 
classes I and II posts are thrown 
open to public competition whereas 
classes III and IV posts are filled from 
among the local people, people of the 
locality where the undertaking is 
situated. Likewise, posts carrying 
emoluments of Rs. 300, Rs. 400 or Rs.

500 per mensem should be given only 
to the local people and other* should 
be excluded, and have competition to 
respect of classes 1 and II posts. Thi* 
may be a satisfactory solution. But 
who can arrive at it?

The party leaders from both regiotos 
who formed the Andhra Cabinet could 
not come to an agreement. This is 
unfortunate. The Andhra Cabinet 1» 
responsible for this impasse. Thfey 
have created it. They could not come 
to an understanding. They did tiot 
and could not settle it. Now that the 
State is under President’s rule, the 
Central Government should arrive at 
a settlement and see that the people 
of the regions agree to this principle. 
Otherwise, there will again be trouble. 
Mere passing of law would not solve 
the problem.

I would request politicians on both 
sides to consider the issue objectively 
and not be swayed by emotion. 
Unfortunately, this agitation went on 
for nearly a year. There was much 
loss of public property. But what has 
happened? Now President’s rule is 
there and this has given them good 
administration. I had occasion to meet 
some people in the Andhra region and 
also other*. They are very happy that 
they have got a good and clean ad
ministration and they want this to con
tinue for some time. It is only the 
politicians who are creating trouble 
and want the Assembly to be recon
vened and somebody to be selected as 
Chief Minister. Therefore, mere con
vening of the Assembly would not 
solve the problem. I said so even 
while supporting the Proclamation 
originally that it should be extended 
by another six months. Now this 
extension is being sought. If no solu
tion is forthcoming, it will have to be 
extended further by another six 
months and so on upto three years
which w e  can d o  w hen  th e
emergency is ini force. X m y 
that the integrity of Andhra 
Pradesh should b e  p reserved .
When tempers cool down and good 
sense prevails, l  am sure it will lie 
found that this Is not such a big
problem w h ich  can not b e  solved  l*y
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the two parties. Therefore, it is highly 
accessary that President's culo should 
Jbe extended by another six months,

Shri Ramabatar Shastri was talking 
of the CPI and the action they are 
taking to bring down prices. The CPI 
are now organising bandhs there atod 
every where, as if that would bring 
prices down.  The other day in 
Berahampore City, they organised a 
bandh. They would not allow the lair 
price shops and other shops to func
tion. My friend Shri Panda, who is 
an MP was also there. He was one 
of the leaders. We Congress workers 
objected to that and prevailed upon 
Che shopkeepers to open their shops 
There was clash and lathi charge and 
so on Is that the way the CPI think 
the prices can be brought down? Are 
not Government conscious of inflation? 
They are doing whatever is possible 
to bring prices down. But the CPI 
is trying to pose as the saviour of the 
people, the party which can deliver 
the goods. If the Government of the 
day cannot do it, no other poli
tical party can. Is there any alterna
tive to Congress rule?  The only al
ternative would be chaos. Therefore, 
allow the  Government to function; 
allow them to bring prices down ih 
the proper way. They  are  taking 
various steps for the purpose. Political 
parties trying to pose themselves as 
the liberators or saviours of the peo
ple will not  achieve  any  purpose 
It will defeat the entire objective.

It  is necessary that  President’s 
rule should be  extended  by  six 
months.  I would request the politi
cal leaders from Andhra and Telen- 
gana to see that they come to an 
arrangement  Telengana  people 
should not insist on the Mulki rules, 
so that a workable and everlasting 
solution can be found. 1 was sorry to 
read a statement in today’s papers by 
Dr. Chenna Reddi  saying, if any 
ministry is installed, it will not last 
months, not even weeks. If that is 
the attitude of the leaders, can this 
problem be solved? Bet not the poli
ticals view it from their own selfish

ends. Let them keep the interests of 
the people at large before them.

With these words I support the 
Resolution.

r̂*r ataft (wwy) : 
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1956 l973?Wqf%f ̂

fwrr 1 irrfr x*mr mr&rw

ff̂ f̂ rarrft 1 

ft ^ 1  far* qftreflnns 

«TFr  T«nrawiT *ror **  fftt

iwt wit

«̂ Rrf̂ wr«rnrwwn 

gnr «lTOf pk?l M) «»M ftfggfofr

%f̂rr«Ttr<

1 $**r*WT5ft$*rcrt?rnj3t«riV
it I  T̂PTTTt %  fap ̂  ?ft f

% w?$r fa <tft wftr $ ? mm
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I #  fim m  **?» f t # ]
f  {fttVNNft U ^ W fll  t f * F $  lllft  *fiW
* r> ^ %  t  *f*w «m t* 1 m g ft'ft 
^  *far

«flfT far HTT IJff W R % $ t*t, f
*ngr w  wR&i *pr w set $ 1 w»fr fa  
trm f w  t o t t  t  * i f  f  q fw r j , w rr 
^  *pt% f o g ^ s t  w :  m* 
w rt̂ r *n n t  f g  g w  f r : f u r  qrcrc «n w : 
f o t r  f f v r  ? v f r  f% f r , irre *j*r w f -  
<rr 1 1 tft H IT  3 P T O  *CT*>t f  s f  f * r  v t  
f a j  WT*% pptrea I '3F̂ fl% *>fT far W
* m  t  w r w ,  fir  vr f®  *reir *r 

* r w  i 3 > ^ * f l f r f a * i w  *?t *r*rir % 
*n£t «rrcrr *t fa  t  **rr «f«  tfr *tt 
^ p r -  n>rst 1 1 eft u t't % *rr*r f ^ f ^ r  
tN ftft*m |« «frqrWNRrfr^ r 
*t$ *ft «#  fa  f*r mt «r  ?ft 
Take it for granted that it is 

Congress Government 
v*$t vgs *sm ir f t  *nft w rit i 
r *  Trr^ft *ft*rr n*mr f * r
fT7% ir OTT *Ft 1 2 -1 2 * fa  13-13
* t r  ?tt% |  <rt *rr?w ^ * R * t r r  ?rr*r 
W  vr qpjj f?f fa ^TO T 2Tf f  f ®  *T W  
J*ft *TFTT f  I

v r  fa tft ^  * t  t o  T f t  1 3 * r r  
sr^fr 1̂  f t  $ 1 r t f  ft%  % * r *  fr*r*T 
m  t 7 &  f*w w r w  *r
fa
There is no alternative to congress— 

it is only chaos
*Tt WTTO it *T3T ¥7** ?ft $, 25

* U t * f t i
In spite of congress continuing for 

so many years there is chaos.
*Tf tPRH % *ft srm 1 STfafff T3T $ ’  
f * r * f t « f t f c ,  wre^T *?f?f
a ft*m r % ^ R T  V IS W f * f * R T  % J F T ' F ,  
^Eft flPWTfp *t *>ft «ST * l f  ^ | t  %SPtTnf 37T

1 « iT ? ftq R r ^ t  ^  f v  n*fr w

*^9»«T % ITTW tf T f  3 5 | | « t
^ r m ^ n r r i
Government la proceeding simply t* 

declare to the world that Government 
has an open mind. I accept that the 
open mind of the Gmnunent i« a 
blank mind. It 1$
^  W  fT  «  V ffr  % ^t %
f 9  f^fW PT^ ftf <TT *f f e -
t o  n|t m m  % tin® * m  9*
*w ?nrrt, irr*r wt vfwr % v t i x  m
w |  —
there is no opposition party to 

challenge the supremacy.
fffc »rcfa?tpr «r̂ % w  m  k  *f&
wr* ?ft f^sTR ff̂ rr ^ tt

srf^ n ^ T rrr^ r«r  
n'rft <?r?fi ?jt % 5tt? hrsrrn* <T*n ^?r
h'$t tlTrft 1
then the only course left is to 

dissolve the Assembly and hold fresh 
elections to know the mind of the 
people
OTTf Mf ff
m the absence of this —Ramavatar 

Shastn gets a good chance to say that

X  > * ^  f i Z Z *  n’| t  %, *$ $  h'ft 
% 1 arr'Tf q>® «rf? t o t  n|fi *>ft
?fr f*r »mrrT W i  w  «r«Tffr f«r
ftw s n t ?r 1 «r(̂ r w t  f̂ rsrtn w  f*rr t t
W«rr n|V fr*n n Tf̂ T ft, if
v fT w * fa r f? fr T O w r f ’  frrwrir?r 
It fc  ? i ^ r  yft ^ t t  ^  f t  ^rr^rft, 
wg r̂<r «ri *ri ?a% ?wrf %  f  ̂  m
5>ff WgTT n'gt 5 «Tf, Sn'ft ?£rnT
ftw r 1 ?ft*ft Jr fa? f w K r s t i r *

%fwx¥r| *<rcr ss|r 1 1 
It is a sort of reorganisation on the 

basis of a different administration
v t f  * r w r *  * r  m *  *$ t $ f t  ^  i f  <mar 
m *t *i\ f  ftr
don’t use the word saparatiite^you 

call it bifurcstioiL
vrf^ ^ir % ffcar #  f f a f t
?wr «rrfnw?(rr



* x
^ r r ^ t %  ^ « w  wipir^wrtr 

1 f̂ wfr t o t  % vfcr f i  tff% *rra 
$«tr ^fwt'I fa«rm ¥V «fRt w*rm iff 
it?t v> <F«r>*rT
w err y*fat *tftafr vr?ft % ?ft 
wrenrrc ^  ^  ?ft
$  *rapr Srafarwr % fw? *>$r *tt fa  tfar 

|  f a ^ f f ^ r - f  h$ mm i qftfw-
icWT TOWW WTT ^VRTPIWT SPtf 
s fa fe  *m h '$$ l ^fftfwfcT
St irrw fcr qvm  awry tsr% % fa** 
q g  qrmr | qft Tun^wiy  m w ft far# * 
<nfe?tfr *>  w l i  fa<n fr, q g  *w  *w  vY 

q m  % fa* *%  u$ %mf\ *r*m *r ^  
*rr?TT *rrfn t o  **r qft tr*«rr % % q  ^ ? f  
|  fa  HTB* «rTT ffSTO T 3TC<TT *TPT*T

$  WflT n* \
wfcr (sfaoft f^fV)

vrffem  «Rt tTT *JN% F n t fa*T, STOT
snmr wsnft % r w  «rr ic

vft * t«  mW< . *ft ?*rrcr 
swre jjsrtfr k  sr> *$t sr* * *  t o  tr-
I would like to recall what Shyama 

Prasad Mookerjee said. He said, I 
partitioned the partition He never 
stood for partition. He said, 1 parti 
tioned the partition. You people 
allowed the whole of Bengal and the 
whole of Punjab to go to Pakistan. It 
is because of Shri Shyama Prasad 
Mookerjee that we got back half of 
Punjab and half of Bengal. 1 would 
like to place the facts straight.

irrc vt’T i
t t i r m  n #  | fa  t ftn ro ifw in ^
^  I  fa  fctfror %m <pcf, fh f

t, *r **  t* w *  wn»
w r c taw i m m  sfe | «w*

f f e ^ * w $ f a « r & t « w * m  fo m
i nft
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ITPTT S jft ^RpIT f a  ST ®T^% %t(K S^TSft

qx n $  t » vtfity  w  flr *m 
* xk  ^r nm? fa  ^  <?r
vn^m r srm*r |, wtt w t fwr ^ 

& m  % m  w t  w  t  x *  * t  w  
wr f w r  | m  «rwrt qy
^  iw ?r w  grr xfm

* t ?r«rt % t o  t  *a v^fa- ^
% ?wmr *ft f̂ ncter m m  jf i

SHRI MALUKARJUN (Medak): 
Sir, while welcoming the resolution 
moved by Shri Pant for the extension 
of President’s rule in Andhra Pra
desh, I would like to reiterate persis
tently and emphatically what I have 
told this House earlier, namely, that 
the formation of a separate Telengana 
State is the only solution for the pre
sent political crisis, to give the maxi
mum satisfaction or minimum dis
satisfaction to the people of both the 
regions.

I have given on various occasions 
the variety of reasons for the demand 
of a separate State of Telengana. It 
is needless for me to go into the 
background now since this is con
nected with the extension of the 
Proclamation of the President’s Rule 
I can appreciate the agony, the aeal, 
the enthusiasm and the firm feeling 
of the Government of India to see 
that Andhra Pradesh remains in tact 
which according to me is un-remain- 
able under any circumstances what
soever. The concept of unconditional 
integration sponsored by the power
conscious political elements who carry 
neither the people nor the people’s 
representatives with them Is basically 
o f no value. It Is utterly absurd. 
In support of my ease for a separate 
Statehood, It necessitates the need to 
reveal to this august House, the peo
ple's representatives in majority in 
both the retfons, that the potato fry 
will in and out teel for the separation 
or the bifurcation of Andhra Pwdeah.

Xven during the P*«*ide*te Bute, 
it is very painful to reveal t ^ t  wcwx- 
Uy six Session Judges were anointed
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and they were all from Andhra region 
and it was only later by our interven
tion that it was stopped. To what ex
tent such things will continue?

Shall we have to simply say that 
we beKeve in national unity? We de
finitely believe in national unity and 
national prosperity. It is our prime 
moral duty. But it does not mean at 
the cost of people’s wishes; it does not 
mean at the cost of injustice to various 
sections of the society in backward 
region of Telengana. With the back
ground of all these things, now the 
course left is only tbe division of the 
State. If some people believe in the 
unconditional integration, making a 
free zone of twin cities, replacing 
Telengana Regional Committee vwth 
some Development Board, removing 
separate planning and budget of 
Telengana, it is highly deplorable. We 
will fight tooth and nail. As I said 
last time, we will not forgive under 
any circumstances whoever comes 
here and compromises with whatever 
the capacity they have. We have the 
capacity to fight even tbe mightiest 
of the Government, whatever it is. I 
am very clear on this point

About the popular Government, we 
are least bothered. Even if the Presi
dent’s Rule is extended by another 
year, we are not bothered. But let the 
Government take into cognizance the 
intelligence reports which have been 
submitted to the Government periodi
cally on various occasions. What does it 
reveal? It firmly says that the people 
in both the regions feel that there 
should be separation. If anybody feels, 
whether it is C.P.I. people or other 
party people, that this landlord move
ment is demanding separate Statehood, 
it is absolutely baseless and meaning
less. If you believe in democracy, let 
there be elections, let there be bye- 
elections. You go in for bye-elections 
and find out the views of the people 
whether they are in favour of sepa
ration or not. If you have any doubt 
about the genuineness of the people’s 
wishes, you go in for elections. Do 
you believe in democracy or not?

ment of India or the people at large in 
this country believe in democracy, let 
there be elections. If tbe preliminary 
formalities have not been completed 
by the Election Commissioner in res
pect of other constituencies, you have 
a bye-election in Luxetipet in Telen
gana.

You judge the people’s feeling. The 
Congress Forum For Telengana head
ed by Dr. M. Chenna Reddy has made 
it very clear to all the leaders that you 
ascertain the people’s feeling by con* 
ducting an opinion poll, if not to-day, 
after six months or after one year and 
whatever they decide, we will abide 
by it. But neither you want an opi
nion poll nor you want separation. 
You simply speak of the philosophy 
of national integration where integ
ration cannot be maintained. There
fore, to live in Andhra Pradesh at 
this juncture is as good or as equal or 
identical with living in a fools, para
dise.

Lastly, I say with full conviction 
that the people will fight till the sepa
rate States are formed. Therefore, let 
the Government not come with the 
imposition of any formula enunciated 
by any one or by any pseudo-integra- 
tionist coming here. Already those 
peopJe who believe in integration have 
themselves come to Delhi and told the 
Prime Minister that they do not want 
a free zone for the twin cities. Then 
I do not know what my Andhra bre- 
thrers are expecting. If my Andhra 
brethern believe in fraternity and if 
they want that our mutual lives should 
be prosperous, the life in both the re
gions, the only solution is separation, 
otherwise, there will be bitterness in 
both the regions. Till a separate 
Telengana State is formed we will 
fight with all determination.

With these words, I support.
•SHRI E. R. KRISHNAN (Salem): 

Hon. Mr. Deputy Speaker, Sir, X rise 
to say a few words on the Resolu
tion seeking the approval of the House 
for extending tbe Presidents rule III 
Andhra Pradesh whichhairbeen in-

•The Original speech was dettTOedbi Tamil.



trodused fey tbe bon. Minister of 
Sfartie in the Ministry of Home 
AHWre, Bbri K  C. Pant I am thank-
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ful to you for giving me this oppor
tunity to express my view® on the 
Resolution cm behalf of my party, the 
Dravida Munnetra Kuzhagam.

Sir, during 7} years of Shrimati 
Indira Gandhi's administration of the 
country the President’s rule had been 
imposed on the States for 22 times 
and, during the earlier 15 years rule 
of the Congress Party, ten times the 
Presidents rule had been imposed. I 
point out this to show that now fre
quent recourse is taken to the consti
tutional provision of imposing the 
President's rule over the States for 
one reason or the other. I may go 
to the extent of saying that the con
stitutional provision, Article 356 of 
the Constitution, has become the 
hand-maid of the ruling Congress 
Party here.

The principal reason for bringing 
Andhra Pradesh under the Presi
dent’s rule was the divergence of 
views and difference of opinion in 
the ruling Congress Party. Initially, 
the Congress Party Members of Te- 
Iegana region of Andhra Pradesh de
manded separate statehood for Te- 
lengana region. At that lime, the 
Congress Party Members of Andhra 
region opposed the demand for sepa
rate statehood for Telegana region. 
Later on, the Congress Party mem
bers of Andhra region also joined the 
fray and demanded separate state
hood for Andhra region. But the ru
ling party at the Centre expressed its 
Opposition to this demand. The res
ponsibility for the resultant chaos 
and confusion that prevailed in An
dhra Pradesh for months, croreg and 
croras of rupees of loss to railway 
stations, railway lines, post offices and 
other public properties should lie 
squarely on the shoulders Of the 
Congress Party and the elected Con
gress Members of Andhra Pradesh 
Assembly. The violent agitation 
there was spear-headed by the Action 
Committee which was constituted by
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the Congress Party Members. Not 
only they gave encouragement and 
support to violence, but also they 
actively participated in that. In this 
case the ruling party here cannot con
sole i lself iby blaming the Opposition 
parties for murder, loot and arson in 
Andhra Pradesh. If the ruling party 
had any evidence of the complicity 
of the opposition parties in such vio
lent activities, it would not have kept 
quiet; criminal proceedings would 
have been started against them by 
now. On the other hand, just be
cause the ruling par’ y members were 
involved in these anti-social activities 
no action under any law of the land 
has so far been initiated against them.

I would like to know whether there 
are any plausible reasons for keeping 
the Andhra Pradesh Assembly under 
suspension. If you compare the si
tuation in Andhra Pradesh with that 
of Orissa, you will find that in Orissa 
when the United Front Government 
comprising of all Opposition Parties 
enjoyed the majority in Orissa As
sembly and when the Congress Party 
co aid not manouvre majority in the 
Assembly, the Opposition Government 
was sent out short of dismissal and 
the Assembly was dissolved paving 
the way for fresh elections. In the 
Uttar Pradesh and in Andhra Pra
desh the Congress Party had absolute 
majority in the Assembly. That is 
why both these Assemblies have been 
suspended for the time being. The 
dispensation of justice from the hands 
of the Central Government differs 
from State to state, depending upon 
the strength of the Congress Party in 
the Assembly. In Orissa there i» 
one kind of justice and in Andhra Pra
desh there is another.

Only 4, 5 days back the hon. Mi
nister ot Finance, Shri Chavan, an
nounced a cut of Rs. 400 crores in the 
plan expenditure of Fourth Plan on 
account of grave economic situation 
in the country. A  circular has also 
been sent to all the State Gwent*- 
ment* that in view of difficult econo
mic situation prevailing in the coun-



[Shri E. B. Krishna'nJ 
try the State Government should ex
ercise utmost economy in their ex
penditure. 0ut the Andhra Pradesh 
Assembly Members, though the As
sembly has been suspended, continue 
to get their salaries and all other 
amenities. I want to know whether 
such extravagance should be allowed 
to continue in the worsening econo
mic situation. It was stated that the 
Assembly was suspended due to de
teriorating law and order situation in 
the State. Now during the past se
veral months the law and order si
tuation has improved and normalcy 
has been restored. When that is the 
situation, the Central Government 
should either re-convene the Assem
bly so that a new Ministry can be 
constituted or the Assembly should 
be dissolved and the fresH elections 
are held immediately. If one Chief 
Minister has been sent out, is not the 
Congress Party in a position to elect 
a new leader in Andhra Pradesh? It 
is inexplicable to me that the Con
gress Party should be unable to find 
out another Congress Member fit for 
becoming the Chief Minister.

Similarly, I am compelled to point 
out that the Congress Party is also 
not willing to hold the elections after 
dissolving the Assembly. That is 
because the Congress Party is not 
sure of getting majority in Andhra 
Pradeh if elections are held now. 
The hold of the Congress Party on 
the State is being perpetuated by 
taking course to the President’s rule. 
As I had pointed out earlier, there is 
one kind of justice for the Congress 
Party and quite a different one for 
the Opposition parties.

Can this be called a democracy? I 
am tempted to say that this is a kind 
of Indira democracy and not demo
cracy known all over the world.

Sir, Andhra Pradesh £3 a big State 
with vast potential for development. 
At the moment only 20 per cent of 
the waters of great rivers, Krishna 
and Godavrri are utilised for agricul
tural purposes and the remaining 
water run- waste into the sea. If
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Andhra Pradesh ia given a good and 
efficient Government, if agriculture is 
given its due importance as is being 
done in Tamil Nadu, I have no doubt 
in my mind that Andhra Pradesh 
would become the granary for the 
entire country. Sdnce Andhra Pra
desh is a part of dravidian belt of 
Southern Region and the people of 
Andhra Pradesh have in them the 
dravidian culture and racial affinity, I 
speak from the bottom of my heart 
and demand that either the Assembly 
should be re-convened and a new 
Ministry allowed to function or the 
Assembly should be dissolved and 
fresh elections are held forthwith.

Last week the Indian Railways Act 
was amended enhancing the punish
ment for damaging and destroying 
the public property. Even before 
that the Central Government had 
more than enough powers to take 
punitive action against public offend
ers. There is the Maintenance of In
ternal Security Act and there is Em
ergency in the country. But all these 
powers have not been exercised be
cause the offenders m Andhra Pra
desh belonged to the Congress Party. 
I would like to urge upon the Gov
ernment that appropriate action 
should be taken against all the peo
ple, irrespective of their party affi
liations, who have caused damage and 
destruction to public property. The 
Central Government should give a 
go-by to the policy of ‘neither here 
nor there’ .

Before I conclude, I would like to 
refer to another important point. 
Many ruling party members inside 
and outside this House have declared 
that the bureaucracy is the greatest 
stumbling block in implementing so
cialist programmes formulated by the 
ruling party. But the chasm between 
word and deed is widening consis
tently. The States of Orissa, Uttar 
Pradesh and Andhra Pradesh have 
been entrusted to the care of the 
same bureaucrats. 1 wonder whether 
the Government would ever be able 
to establish as egalitarian society to 
the country if this trend continue*.



I  would urge upon the Central 
Govanartent to take a quick decision 
either to re-eonvene the Assembly or 
dissolve the Assembly of Andhra 
Pradesh paving the way for fresh 
elections.

With these words I conclude.
SHRI M. RAM GOPALr REDDY 

(Nizamabad); Mr. Deputy-Speaker, 
Sir, I support the Resolution moved 
by Shri K. C. Pant in this House for 
the extension of the President's Rule 
in Andhra Pradesh.

Sir, I am amazed to hear the speech 
of the D.M.K. Member as also Shri 

j.Joahi from Jan Sangh. Shri Joshi’s 
party in Andhra Pradesh Assembly 
is conspicuous by its absence. They 
set up many candidates but, fortu
nately or unfortunately, all of them 
had lost their deposits! Now, they 
want that there should be election 
so that they may find a place in the 
Assembly.

SHRI SOMNATH CHATTERJEE 
(Burdwan): Why should he be amaz
ed? Are you happy that although you 
have an absolute majority; you are 
unable to form a Government?

SHRI M. RAM GOPAL REDDY:
In our country, the Opposition al
ways talks in perversive terms. These 
Opposition Parties, instead of co- 
opcratin in the nation-building acti
vities. always go on indulging in anti
national activities.i

SHRI PILOO MODY (Godhra): 
You call this as a nation-building ac
tivity?

SHRI M- RAM GOPAL REDDY: 
When there tvas gome trouble in An
dhra Pradesh, all leaders from the 
Opposition went there; they included
D.M.K, too just to pour oil into the 
fire in Andhra Pradesh. Now they 
demand that there should be fresh 
elections? Sir, this Congress is not 
afraid of any election. What has 

> happened in 1960 and 1970. In 1970—
27 th December—our Prime Minister, 
Shiimati Indira Gandhi, dissolved 
Parliament just to *#ee tho electorate.
1507 L A —ft.
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It required, again, we will face the 
electorate. We are not afraid of 
facing them.

SHRI PILOO MODY: One swallow 
does not make a summer.

SHRI M. RAM GOPAL REDDY:
It is they, who are afraid that in the 
future elections, their strength would 
get reduced by 35 per cent. That is 
not so lar as we are concerned We 
are maintaining the strength. The 
people of Andhra Pradesh neither 
want a separate Andhra State nor 
the people of Telangana want a se
parate Telangana State. They only 
want their problem to be solved 
peacefully. One speaker after an* 
other went on ta'king so many things. 
I have known our people.

If we go for any election with the 
question whether they want fertili
sers or bifurcation of the State, you 
will find that 99 per cent of them 
will1 say that they want only 
fertilisers. They are not getting suffi
cient quantity of fertilisers to meet 
their demands. That is why the Ag
riculture Minister was requested to 
see that sufficient fertilisers are sup
plied to Andhra Pradesh. (Interup- 
tions). Sir, the President’s Ride 
may continue for another six months 
if required. The Members from the 
Opposition were talking that the 
price? were rising so high. Now, Sir, 
I have to plead that the prices are 
falling far below and now the Minis
ter should come to the help of the 
agriculturists Sir, with the new 
puJse coming into the market—I now 
talk about my constituency, Nizama- 
bad—the price of pulse has fallen 
from Rs. 160 a quintal to Rs. 100 a 
quintal—a fall of 60 per cent. That is 
why I say there is no price rise so far 
as Andhra is concerned. Recently, 
the Advisers have taken a very good 
decision. They have enlarged the 
area of the zone and immediately the 
prices in Telangana area—in Hyde
rabad—particularly, in my district 
(Nizamabad  ̂ the price of rice has 
gone down from Rs. 40 to 35 a quin* 
tal.
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SHRI RAMAVATAR SHASTRI: 
Who saye?

SHRI M. RAM GOPAL REDDY: 
I say this. I have gone there. If 
Andhra Pradesh is given sufficient 
fertilisers, we will be able to feed the 
entire India with rice. That is the 
capacity that we are having. That is 
why I request the Government to 
supply the fertilisers.

I now come to the Plan. Alloca
tion made for the Fifth Five Year 
Plan is not sufficient for Andhra
Pradesh. They have allotted only
Rs. 10.75 crores. It should be Rs. 
1250 crores. If this much allocation 
is made, that will solve many of the 
problems in Andhra.

Without allocation of sufficient
funds, not much progress could be
made in Andhra Pradesh. The peo
ple from both the Telangana as well 
as from Andhra demand more funds 
for the Plan. Jobs can be created only 
by planning. Planing means more 
money. For the last twenty years, 
all our money has been invested only 
in the Nagarjunasagar, Pochampad, 
Srisailam and other .big projects All
our energies have been spent on
creating irrigation potential which is 
a national asset If sufficient funds 
are allotted for mdustrialisa ion of 
the State, there will be no problem 
and the people, both in Telengana
and in Andhra, will be engaged in 
some good work.

SHRI PILOO MODY: It is with 
some considerable amount of amuse
ment but much more consternation 
that I heard the last speaker. 1  did 
not know for a moment whether wc 
were discussing Andhra and the 
severe problem*? that have afflicted it, 
particularly the constitutional prob
lems that have afflicted Andhra or we 
were discussing the distribution of 
fertilisers in Andhra.

MR. DEPUTY-SPEAKER* You 
chow the example now.

SHRI PILOO MODY: I am going 
to show an example by allowing my 
friend to do the distribution of for-

AJ>. (Rut.) 
tiliser and talking only about tit* 
basic roil* that is, the extension af 
President's rule In Andhra.

The very fact that this rule has 
had to be extended is an admission of 
the singular failure of this Govern
ment to provide any solution to any 
of the problems that exist in the 
country, particularly the problem of 
Andhra which has now been haunt* 
mg us in the last so many months. 
They have tried every conceivable 
method, every conceivable high pres
sure tactic, every conceivable type of 
subterfuge, every conceivable type of 
skull -duggery in order to get these 
two—shall we say?—groups with dif-v 
ferences of opinion to work together 
in one Government. They have fail
ed. I do not grudge them the time 
they have taken in coming to this 
conclusion, but I do condemn them 
for not having come to the conclusion 
that these two areas need to be sepa
rated.

Therefore, unless we are prepared 
to take these decisions by the demo
cratic process and not by executive 
fiat, unless we are prepared to keep 
an ear to the ground and listen to 
what the wishes of the people are, 
there is no point takmg one person’s 
word against another’s word, against 
my word m the matter. There are 
perfectly reasonable methods of as
sessing what the people of Andhra 
and Telengana want. If you feel 
that election is one way of finding it 
out, find out through election; if you 
think a referendum is another way, 
get it through a referendum; if you 
prefer an opinion poll, get it through 
an opinion poll. But do not allow 
subjective opinions to fee delivered 
by people who are only fertiliser- 
oriented, who will get up and say..

SHRI M. RAM GOPAL REDDY: 
That has given food to you.

SHRI PILOO MODY:. .. .‘I am the
only man who knows what the peo
ple of Andhra and Te2«nft«n* w*b?. 1

SHRI M. RAM GOPAL HJBO0Y: 
Yes, of course.



SHRI PILOO MODY: Everyone has 
fttt opinion and he can express it 
tbe** who b v «  observed what has 
happen*! in Andhra can very wall 

*ay that the people of Andhra are 
determined and they will not preva
ricate. This Government can go on 
dithering, they can go on prevarica
ting, but the people of Andhra are 
not going to prevaricate. They have 
made up their mind that nothing 
short of separate statehood is going 
to satisfy them and they will get 
nothing short of it  Whether it is 
now or later, whether you extend 
President's rule indefinitely, whether 
this Government lasts or does not 
last, whether another Government 
takes its plttce or not the people of 
Andhra and Telengana will get their 
States.

3*1 Continuance of SRAVANA 26,

This does not mean that they are 
in any way reluctant to co-operate or 
live together with the people of 
Telangana. They want separate ad
ministration^ they want separate 
Government*, 'separate States. And 
there is no reason why they should 
not have it. After all what is the 
sanclity of these borders that have 
been drawn by the States Reoigam- 
i>atiun Conumsient? What is the sanc> 
tity of the borders that have been 
drawn by Uas Government from time 
to time to seek political advantage? 
What is the sanctity of the constitu
encies? See the process of gerryman
dering in U.P. at the moment. You 
will see that like vultures swooping 
down on a map they are trying to re
draw their constituencies, thinking 
that by doing 90 they are Roing to 
push their imwanled voters on some
body else, their own neighbours. There 
as no sanctity about these things. After 
all they are human beings; their sense 
«of well-being and security, their j-ense 
of fellow-being and companionship 

and sense of belonging and participa- 
tiott—these ae important things. Not 
fertilisers. Ferilisers are necessary 
for the field, not for human brains.
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SHRI PILOO MODY: It does not 
need fertiliser. That is why I am 
suggesting fertiliser to you. Some 
people use fertiliser to get higher 
yields; some people take fertiliser to 
produce hybrids. Anyway the main 
point is that the People of Andhra 
want a separate State and the ex
tension of President’s rule is not 
going to help it. How long are you 
going to do it Wh/ don't you once 
and for all decide that you are not 
immortal that you are not infallible, 
that you are just like us human beings 
which bum with fire and wet with 
water.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS (SHRT K. C. PANT): May I 
ask him if he is fallible?

SHRI PILOO MODY: Yes, of 
course.

SHRI K. C. PANT: I am glad.

SJIRI PILOO MODY: Why is he
glad? He should have known that 
The very fact that at this age he has 
realised all of a sudden that 
somebody else can be fallible does 
show the fallibility of a situation like 
this. Why does not this Govern
ment realise that it has made a 
mistake? 90 per cent of the fault 
and failure of the Government 
arises out of the fact that it refuses 
to accept its mistakes They think that 
once they have pronounced they wiH 
lose all facg if they ever go back on 
their pronouncements and therefore 
they will twist, turn and bend the 
constituency, purchase people like 
cattle. They will do anything in or
der to see that their writ prevails. 
This is not the essence of Govern
ment If you want to continue more 
than the few months that are left for 
you I sincerely suggest that you 
mend your ways. Even today it is not 
too late. Confess your mistakes and 
do what the people want you to do.

SHRI M. RAM GOPAL REDDY: SHRI P. NARASIMHA RJE&DY
Jou  have got a fertile . (Cittoor); While supporting the nece-
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asary evil o f extension of Presidents 
rule In Andhra Pradesh 1 endoms 
Hie hope expressed by Shri K. C. 
Pant that this will fee shortly termi
nated in favour of establishing a po
pular set-up in that State, But at 
the same time let me express my di
ffidence and state specifically that I 
do not share his hope of ever main
taining the integrity of the States ap 
be is trying to do. The previous 
speakers have dwelt at length and 
most emphatically stated the impos
sibility or even the incompatibility 
of the competing claims of the two 
regions, and the impossibility of re
conciling them in the integrated con
text. Mr. Pant and Mr. Dixit have 
been making efforts in the recent 
weeks, both here and at Hyderabad 
by meeting all sections of the people 
to explore a way out of this impale. 
I request Mr Pant to take the Mem
bers of the House into confidence: on 
what basis he has been entertaining 
hopes for resobfir<g the crises in the 
context of an integrated State.

I would in this connection refer to 
a judgement of the Andhra Pradesh 
High Court delivered on IOth July 
1973 striking down Obul Reddy’s 
judgement. The Adviser’s Govern
ment now functioning in Andhra 
Pradesh is ignorantly and indiscrimi
nately trying to apply Mulki rules to 
all employment matter* without 
knowing that the Mulki: rules 4»pply 
only to original appointment and not 
to promotions or transfers or retrench
ment.

So, that has struck a death blow, 
in my opinion to the efficacy or effec
tiveness of the Mulki Rules. So also 
in the previous judgment the regional- 
isation was severaly restricted. You 
cannot regionalise promotion. All these 
things have been struck down by the 
High Court Now the Mulki Rule is 
challenged in the Andhra Pradesh High 
Court and 1 do net have any doubt 
about the fate of the Mulki Rules. So. 
one by one, all the assurances and 
Commitments which the Government 
have held fort!) to the Tetengana

brethren in respect <?* employment *c
mfiipatiftnal nih4
mic advancement do not stand, do mot 
hold water because it is constitutionals 
ly impossible to implement them, the 
result is, as correctly stated by Shri 
Mallikarjun who voices the PwWic 
opinion of Telengana, the people have 
got completely disillusioned with the 
changing ways and attitudes of the* 
politicians of all hues on a vital issue 
which is agitating the people of An
dhra and Telengana  ̂ I also share this 
disillusionment in this respect. The fcnly 
alternative is to ascertain the feelings 
of the people by going to them, by 
holding the elections. That is the only 
way we can ascertain the opinion of 
the people and not by imposing some
thing from here.

That is why I say that President’s 
Rule, which has got to be extended 
under the circumstances, is a neces
sary evil. I would once again appeal 
to Shri Pant and the Government to 
realise the impossibility of continuing 
the pu’scnt situation. Before things 
deteriorate further, before issues get 
complicated, it is high time that they 
realise that bifurcation will be the 
only solution in the circumstances. 
Decause of bifurcation the heaven 3 
will not fall. Because of this we are 
not going to bifurcate any State here
after So, I would suggest and repeat 
emphatically that this disillusionment 
of the people should be removed at an 
early date and the only solution possi
ble and feasible to the bifurcation of 
the State.

SHRI K. NARAYANA RAO (Bobll- 
li)* Sir, I welcome the extension of 
President’s Rule in Andhra Pradesh. 
There was no other alternative in the* 
circumstances prevailing there. But 
before I come to the vital issue rela
ting to Andhra Pradesh, I want to seek 
some clarifications and get certain 
guidelines from the hon. Borne Minis
ter about the status of the MLAs when 
the Assembly is auspended and not 
dissolved.

In those States where there is Pre
sident’s Rule there is a feeling In tbp 
Vureauerecy that the MLAa cease *
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the representatives of the people. 
They feel that President’* Buie mean* 
burawcracy. This impression should 
he dispelled, In feet, it it not merely 
an impression; it is shown in actual 
practice. Shri Pant know* some of the 
instances because they were brought 
to his notice.

When the Andhra Pradesh Assembly 
used to be in session, when the MLAs 
went to the guest house at Hyderabad 
they uoed to be charged Bs. 1& The 
moment President’s Buie was imposed 
the rate for MLAs was raised to Rs. 2 1. 
Now of coarse that has been revised 
on representation. Similarly, the tele
phone connections of MLAs were re
moved. Now that has also been cor
rected. There was another humilia
ting situation. Due to water shortage, 
MLAs quarters were getting water 
supply for only eight hours. That was 
completely stopped where as the House 
of the Assistant Warden, which was 
situated in the same premises, was 
getting water for 24 hours. These are 
<?ome of the reasons for my saying that 
we must have guidelines on this ques
tion.

The problem of Andhra Pradesh 
cannot be solved by discussion bet
ween politicians- That will only re
sult in the deterioration of the situa
tion. We have to find out the genuine 
grievances of the people. That we can
not do by talking in the air. We have 
to find out the genuine difficulties of 
the civil servants in both the areas and 
try to remove them.

This problem cannot be solved by 
legal battles and going to the courts. 
Take the case of the Mulki Rule. This 
matter should have been referred to 
the Supreme Court for advisory opi
nion. There are two types of Mulki 
Ruleo. One set of Mulki Rules was 
promulgated under the Nizam. They 
related to the services During 
Nizam’s regime after independence, 
Mulki have been defined as by birth 
descent and marriage. All these have 
been deleted by circulars and notificar 
Uons On the basis of that. Justice

House
Obdul Beddi has come to the conclu
sion that so far as requirement of re
sidence is concerned, that is valid. The 
matters has now gone to the Supreme 
Court and toe judgement is awaited. 
That i<3 one set of Mulki Buies.

The second set of Mulki Buies came 
into being after integration. For ad
mission to the colleges there was a 
condition of 15 years' residence. No
body has any objection to that. But 
subsequently there were circulars and 
Government Orders which said that 
residence of fifteen years is not suffi
cient but there should be domicile. 
There is a lot of difference between 
residence and domicile. The proof 
for domicile is permanent intention to 
reside. Suppose an Andhra boy stays 
there for 20 years. If he has a house 
elsewhere, he cannot get a domicile 
certificate. Prima facie, this is not 
legal.

These are some of the issues which 
the Home Minister must consider and 
try to get solutions so that we will 
have a lasting solution to this problem.
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THE MINISTER OF STATE IN THE- 
MINISTRY OF HOME AFFAIRS 
(SHRI K C. PANT): The debate 
itself has highlighted the complexities 
of the situation in Andhra Pradesh 
about which everybody except Mr. 
Jagaanatha Rao Joahi is aware. He 
wanted me to explain to him the com
plexities of the situation m Andhra 
Pradesh If he is not aware of the 
complexities in Andhra Pradesh, I am 
a little surprised because he is gene
rally very alert and well-informed and 
if he i<? not, then the opeecheg in the 
House to-day would have shown him 
that the situation is indeed complex. 
We have heard members from the 
Andhra region of Andhra Pradesih 
speaking in favour of integration and 
in favour of separation, both. We have 
afao heard from member* from Telan
gana region speaking in favour of se
paration as wejl as integration. So, 
these differences will show you that 
there is a divided opinion and hence* 
the effort to bring together friend* 
from both parts of the State and to 
evolve a solution which it acceptable 
to the maximum number in both the 
parts must continue. There is no other 
choice. The division of opinion is plain 
in the House itself. This debate tiaj 
brought out this basic difficulty and T 
need not refer to -the details at thti 
stage.

Mir friend* from the CSPM who- 
•poke yeaterday said that «*et* w « e  
diference* and ttiere wa# rivalry wHN*
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Id the Ceagr*** Party which l*d to the 
imposition of President rule in Andhra 
Pradesh.

I think the House will recall that 
when originally the imposition ot Pre
sident’* rule in Andhra Pradesh was 
discussed in the House, most ot the 
Parties agreed to it and most of the 
Parties saw in the prevailing situation 
that this was the best step that the 
Centre could take. The CFM may 
find it difficult these days to agree with 
anybody on anything but most of the 
other Parties certainly saw the wisdom 
of that step.

I would briefly refer to the situation 
prevailing al that time. To-day when 
the situation is once again normal, 
one tends to forget the kind of agi
tation. the kind of violence which one 
was witnessing in Andhra Pradesh 
those days. I would remind the House 
for instance that almost every second 
day we had some call attention notice 
or the other with regard to incidents 
of looting, of arson, regarding firing 
and deaths due to firing and clashes 
of various kinds, with regard to cer
tain number of cases of sabotage, 
burning down of railway stations, 
burning down of railway wagons 
and attack on police stations, 
etc. This is the kind of cases that were 
coming out of Andhra Pradesh every 
day and the House was concerned 
about it and it responded to this con
cern by raising the issue again and 
again in the House. So. I do not think 
that anybody could have forgotten 
that. Sir, 32,800 persons were arrested 
in connection with this agitation. That 
will show you the magnitude of the 
agitation.

Students were on strike. The NGOs 
were on strike. Engineers were on 
strike. Lawyers were not going to 
the court. I remember, gazetted offi
cers were on strike in some areas for 
sometime. It was in this situation that 
the House, after due consideration, 
agreed that President's rule was the 
be«t solution to the problems of the 
day. Therefore, today, to criticise Pre
sident's tide la to forget the realities 
ot the situation existing at that time.

It was not a party matter. It was 
not because of internal party differenc
es. It was because of the objective 
conditions about which the House is 
fuiiy aware. Since then the adminis
tration, at the beginning at any rate, 
has been concentrating on the restore. 
tion of normalcy in respect of law and 
order situation and I am glad to say 
that in a relatively short time nor
malcy was restored and I would say 
without any fear of contradiction that 
the cooperation of the people of 
Andhra Pradesh was mainly responsi
ble for the auick restoration of nor
malcy. Emotions were roused; senti
ments were roused; it was naturally 
an issue on which sentiments did get 
involved. In spite of that fairly quick
ly the army could be withdrawn, the 
BSF could be withdrawn, the CRP 
could be withdrawn. The agitation be
come firstly less violent and then 
later on it stopped altogether. Stu
dents went back to their classes. Govt, 
employees went back to their work. 
Communications were restored and as 
I said earlier, in a relatively short 
period, conditions were created in 
which political dialogue could be 
started.

Now. Sir, the political dialogue has 
been going on. Friends from both the 
regions have been meeting each other. 
They have been exchanging views. 
Certain steps have also been taken 
but there are still difficulties in the 
w a y  and in order to appreciate these 
difficulties I would beg of the House 
to consider the history of this parti
cular problem, which would ex
plain the difficulties for easily finding 
a way out. The problem was there 
from the time when Telengana be
came a part of Andhra Pradesh and 
the Mulki rule gave certain safeguards 
to the Telengana people. When An
dhra Pradesh was formed the over
whelming sentiments for Vishal An
dhra permeated the thinking of peo
ple in the Andhra region and number 
of people in the Telengana region. 
And, in order to create this large An
dhra State, Telgu-speaking State, the 
people of Andhra and the leaders ot
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Andhra, all of them agreed that cer
tain safeguards would continue  to 
be there for the Telengana people. 
There was a gentlemen's agreement 
and there was a certain lav end un- 
der that law certain safeguards con
tinued.

Unfortunately, that law was struck 
down. And later on also, an effort was 
made with the help of the Central 
Government pointing out the spirit of 
the gentleman’s agreement as to how 
the law that has been framed, with 
but perhaps legal  cover,  short  of 
legal cover,  could be administered. 
This was the attitude of both sides. 
And therefore it was possible to evolve 
a certain formula, a certain mechan
ism, in respect of employment  and 
development, which, I think, would be 
largely acceptable to the leaders of 
both sides. Unfortunately, this was 
the moment, when the problem was 
near the solution, when the supreme 
court gave its judgment The judgment 
upheld the validity of the Mulki Rules. 
After that, an agitation was started 
in Andhra Fradesh. I do not want to 
go into the reasons or causes for that 
agitation. But, I want  to say that 
thereafter the courts have given vari
ous inter-pietations,  various judg
ments and various aspects of the pro
blem which had kept on confusing the 
issue further. To-day we are not quite 
sure who is Mulki and who is  not 
Mulki. As somebody mentioned one 
of the judgment says that the Mulki 
Rule would apply to the recruitment 
and not to promotion and so on and 
m forth These judgments  of the 
courts have further created a difficulty 
in finding a way to go out of the situa
tion, because, legally, the position is 
not quite clear in respect of the basic 
problem. Therefore, these talks have 
been taking place against this back
ground.

There is history for the agitation in 
Telangana and Andhra succeeding one 
after another in the course of a tew 
years. That means the problem is in 
existence both in Telangana at one 
’̂■iod of time and later in Andhra 
Pradesh at another  period of tint.

Now, whfe we  up before the 
House with this Resolution, H is be
cause we have to face the eottfMfties 
of the situation that are prevailing to
day. We request the House to see the 
complexity of the situation in the 
light of the background which I have 
just now placed before the House «nd 
then to decide whether it is better 
for the Centre or the leaders, of the 
States or both together to try to sort 
out this  problem under the Presi
dent’s Rule or whether the responsi
bility for finding a solution should be 
transferred to a Government to be 
elected under the conditions that pre
vail to-day. Is it reasonable to expect 
in the present situation the restoration 
of the Assembly and Government in̂ 
Andhra Pradesh? Would it lead to a 
situation which would be easier from 
the point of view of finding out a solu
tion? Is it suggested that a mere res
toration of an Assembly would produce 
an immediate solution? 1 do not think 
that can be suggested Therefore, we 
are not to transfer the burden, in 
finding a solution, to the State Assem
bly The only possible solution at the 
moment is to continue the President's 
Rule as Mr Surayanarayana was sug
gesting in the hope—expectation—of 
finding a solution acceptable to all, if 
not, to the majority of the people It 
is with this hope in view that I have 
come before the House. Some friends 
have asked me to tell them what is 
the position now and how far we have 
progressed in our talks.

The House probably knows that af
ter the restoration of normalcy, both 
the Home Minister and I had been to 
Hyderabad twice. Before that, leaders 
from Telengana and Andhra visited 
Delhi, a large number of them, some 
several times. Discussions were held 
here and in Hyderabad and slowly 
areas of agreement kept growing. I 
do not share the sense of what I call 
despair of some members who appear
ed to feel that there could b* no areas 
of agreement between the people of 
the two region*. I diet* this MBng 
on the basis of the discussion* which 
we have held with a Urge number of 
leaders from both the regiona, I «uite
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see there are large areas of agreement. 
Whet is even perhaps more important, 
there Is a willingness to understand 
ea#h other's point of view. There Is 
*w k  goodwill, the Important thing 
to gee is that there is no recrimina
tion, there should be no attempt at 
apportioning blame for what happen
ed. There should be « certain large- 
heartedness in our approach to the 
problem today. Otherwise, if we 
merely want to justify some positions 
we had taken earlier, whether right 
or wrong, that will not help. In that 
I agree with Shri Filoo Mody that we 
have to adjust our positions in the 
larger interests of the nation. That 
is what 1 appealed to him also. This 
has to be our appeal to others, they 
in Andhra that forgetting the past, 
without trying to apportion blame, 
without attributing motives, without 
doubting each other’s bona fides, cun 
we put our heads together and work 
out an acceptable and agreed solution?

I am not at all hope-less; I am hope
ful, because I have seen this meeting 
of minds, this area of agreement grow, 
ing, I have seen a kind of consensus 
emerging. In the face of this experi
ence, how can I tell the House that 
this is a hopeless case? It is not I have 
every hope that given this kind of 
goodwill, which I have found, and un
derstanding, the leaders of both the 
regions will be able be work out some 
solution acceptable to the people of 
both the regions.

SHRI MADHU LIMA YE (Banka): 
But when?

SHRI K, C. PANT: It is very diffi
cult to say; you cannot really impose 
a timelimit in these matters,

SHRI P. G. MAVALANKAR fAh- 
medabad): Till then go on extending 
President’s rule.

SHRI K. C. PANT: We hope it will 
not be necessary. We are working on 
that hope. Our hope Is based on the 
gpodwfll we have found, on the un
derstanding we have perceived, the 
willingness to understand each other’s 
point of view. After *U, those are 
positive features In the situation Once
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there is willingness on the part of 
people of both sides to understand 
each other's point of view, the pro
blem becomes easier of solution. We 
must see that there are many basic 
affinities also operating, the same 
language, the same culture. There are 
so many affinities, of history and so 
on. I need not spell them out. All these 
do hold them together. There are cer
tain things that appear to pull them 
apart, but it is not as though there 
is nothing that holds them together.
In this situation, we are trying to 
widen this area of agreement, to help 
them to the extent we can. It is pri
marily for them to agree. We can only 
help. We will give whatever help is 
necessary.

At this stage, much as I would like 
to, I would not really say any thing 
more. It is a delicate stage in our 
talks and it is very difficult for me 
to gp into it. I hope the House will not 
expect me also to go into details about 
the various points under discussion.

Friends from Telengana and An
dhra, of course, know what are the 
main points being discussed. I think 
it would perhaps be counter-produc
tive for me to spell out these details 
today because a wrong move or a 
wrong step can undercut all the good 
work done so far.

Shri Narayana Rao referred, to
wards the end of his speech, to the 
advisability of making q reference of 
the Mulki Rules to the Supreme Court. 
We considered thig matter. The point 
is that reference to the court will not 
bring about any finality. Still the nor
mal legal processes for reference to 
the Supreme Court will remain open. 
Do we today really help to finalise 
this matter by reference to the Court? 
This was the main question that pre
vented us from taking recourse to this 
course. I have noted his suggestion. 
It is not that I am rejecting it out 
of hand. This is the difficulty and that 
is the reason why we have not pro
ceeded on those lines.

There was some reference to ferti
lisers when Mr. Ram Gopal Reddy
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was speaking and Mr. Piloo Mody 
found It very amusing. Only an urban- 
bred man should, be so completely 
insensitive to fertilisers particularly 
in the conditions of today. This ex
plains the distance of his party from 
the ground. If he only knew a little 
more about fertilisers I think he 
would make a better leader for his 
party... (Interruptions).

There are various development pro
jects which have been taken up tty 
this Administration but I should not 
like to take the time of the House by 
going into details. I should only say 
very brgadly that President’s rule is 
not only for maintaining law and or
der; it is there to give fillip to deve
lopmental activities and it will do its 
best in the short time. The time is 
very short; I agree with my hon, 
friend and we should like the normal 
constitutional Government to come 
back as soon as possible... (Irterrup- 
tions) Congress Government, certainly. 
Today the Congress Government is 
the national Government.

SHRI PILOO MODY: I strongly ob
ject to this sort of abuse, not only to 
this sort of abuse, but slander. I would 
go as far as to say that the Congress 
Government is anti-Indian, anti
national Government, anti-people 
Government, no national Government 
would have him as Home Minister It 
is a minority Government, a petti
coat Government. He calls it a ‘natio
nal Government’
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SHRI K. C. PAtftV I would ask 
Mr. Piloo Mody whether he could

form a national Government; I would 
ask Madhu Uraaye and other 
friends that question—  (Interrup
tions) . I see before % congionw*- 
tion of diversities which calls itself 
the Opposition.

SHRI PILOO MODY; Do you realise 
what we see before ua? We see It 
bunch of opportunists that have been 
got together with money; a purchased 
organisation calls itself a political 
party—-money-bred and money-fed
people.

SHRI K. C. PANT: No amount of 
anger is going to make our 350 seats 
349. It is a fact of life. People of this 
country have given us votes and we 
are here. What are you going to do 
about it? There was some reference 
to the food agitation. There was also 
some reference to a particular agita
tion in Andhra Pradesh.

SHRI PILOO MODY: This is what 
the national Government does!

SHRI K. C. PANT; I do not want 
to go into the details of the economic 
situation. I am not here for that. But 
it impinges on the law and order 
situation; these days various bandhs 
and strikes and agitations are being 
organised. Some friends try to create 
the impression m though the Central 
Government and the State Govern
ments are not concerned with this 
situation of prices there and that they 
have not taken any steps.

I would like to take it up specifi
cally because this kind of thing hai 
been r,aid. The other day it was said 
that some circular has been issued by 
the Home Ministry and it was criti
cised. I looked up the old circulars 
that went round. On 8th June 1073 
the Home Minister had addressed all 
the Chief Minister? and Lt. Governors 
and stressed the need for ensuring 
success of the procurement opera
tions and tor maintaining the smooth 
supply of essential commodities. He 
had also suggested a review of the 
administrative arrangement with a 
view to plugging loopholes, correcting 
negligence and stopping malpractice* 
The State Govemmenta and tfnfoa



Territories were also urged to take 
exemplary action in respect of the 
activities of blackmarketeers, hoarders 
and other antisocial elements with a 
view to dislodging the hoarded stocks 
and bringing the offenders to book. It 
Is important that you understand what 
the, Government has done. Recourse to 
the relevant provisions of MlSA was 
also advised in serious cases of de
fiance of law or mala fide intentions. 
These suggestions have been generally 
accepted by the State Governments.

On 10th August, the Home Minister 
again ad diseased all the Chief Ministers 
and Lt. Governors suggesting that the 

y  present difficult conditions warrant 
recourse t> the DIR. This has appear
ed in the press. You may have seen 
that Government of Maharashtra ha9 
used this. I am only mentioning this 
became some friends want to create 
an impresnon as though they are the 
only persons who are interested m 
this. Government alone can do this 
in an orderly manner and the Govern
ment is taking steps. I accept that 
individual protest has its place and im
portance. Any attempt to create an 
atmosphere against hoarding and mal
practices has also its importance. But 
the trouble is all too often this goes 
beyond limits and it leadn to violent 
clashes. If everybody takes the law 
into his own hands, who is to obey 
the law? You cannot substitute indi
vidual function for the function of the 
State. In this case, there have been 
many instances where looting has 
taken place and the law has been 
broken I do not want to blame any
body for it. but once this happens. It 
gets out of hand. This is the whole 
dangler.

Secondly, these bandhs interfers 
with distribution. The intention is to 
help the common people in getting 
foodstuffs. But when distribution is 
interfered with, it is the common 
people, the most vulnerable section, 
who suffer most. I would request 
hon. members to bear this in mind 
that anti-social elements tend to take 
advantage of such situations. Gov
ernment is doing all that is possible
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and with some success, as mentioned 
by my friend, Shri Ram Gopal Reddy. 
He said, there were certain raids and 
prices of dal came down rapidly. It 
is just an instance. I know that prices 
are high in several other areas but 
he mentioned this. The main thing 
is, we have to see that production 
and distribution are maintained. This is 
the best way to tackle tliis basic pro
blem of distribution of essential com
modities.

MR. DEPUTY-SPEAKER: The
question is:

“That this House approves the 
continuance in force of the Procla
mation, dated the 18th January 1973, 
in respect of Andhra Pradesh, issued 
under article 356 of the Constitution 
by the President, for a further 
period of six months with effect 
from the 1st September, 1973."

The motion was adopted.

15.35 Hrs.

RE. HALF-AN-HOUR DISCUSSION
MR. DEPUTY-SPEAKER: We will 

now take up Private Members Busi
ness.

SHRI DINEN BHATTARCHARYYA 
(Serampore): Sir, before you take up 
that may I mention that the haif-an- 
hour discussion on Starred Question 
No. 211 regarding starvation deaths in 
Orissa is going to lapse. Sir, you will 
remember that when this question 
originally came up in the House, the 
member in whose name the question 
was standing was whisked awav by 
Shri Raghu Ramaiah. Subsequently* 
when so many members protested 
against this, this half-an-hour discus
sion was assured. Now it is going to 
lapse. So, I would request you, Sir, 
to find some way in which thia can 
be discussed in this House. We have 
also given our names for asking ques
tions on this.

SHRI KRISHNA CHANDRA 
HALDER (Ausgram): Why should


